
Before The Hon'ble National Green Tribunal

S outher rr Zone, Chennai

Appeal No. 5/2020 (SZ)

In the Matter of:

M/s Yashaswi Fish Meal & Oil Company

...App"l1ant(s)

. WITH

Karnataka State Coastal Zone Management Authority & Ors

... Respondent (S)

Status Report on Appeal No. 5/2020 filed by lWt Yashaswi

Fish Meal & Oil Company at UdYavara

Certain activities are prohibited within the Coastal Regulation
Zone (CRZ) as per paraS of the CRZ Notification 2011.The Regional
Director Udupi during site inspection on'1,4.02.2017 has observed
that the M/s Yashaswi Fish Meal & Oil Company have undertaken
expansion of the fish processing plant in Sy. No. LL0 of Udyavar
village adjacent to HTL of Udyavara river in CRZ -L area where in
the above activity is prohibited there by violating provisions of CRZ
notification2}l'L. as per para 3(i),3(iii).

The Regional Director has submitted this matter to the KSCZMA
Authority for necessary action. Accordingly, as Per the decision of
KSCZMA Authority meeting held on 25.07.2017, the Notices of
Proposed Direction (NPD) under section 5 of the Environment
(Protection) Act, L9B6 was issued to M/s. Yashaswi Fish Meal & Oil
Company vide letter No.FEE/ 187 / CRZ 2017 dtd: 1,4.09.2017

(Annexure -I)

t They have submitted the reply on 09.10.20L7, stating that they
have established Fish Processing Unit after obtaining necessary



permissions from the competent Authority and denied that the
Sy. No. 110 / 9c2b, 110 / 5b, 110 / 15, 110 / 4a, 110 / 15, 110 / 9c2b, 110 / 5b,
110 /2c2bp2 of Udyavara Village, Udupi Tal1uk fall within Coastal
Regulation Zone, even if the said areas fall within the CRZ, it cannot
be classified as CRZ I. (Annexure -II)

ti is to be noted that, as per para 3 (i) of the CRZ Notificati on2011.,

setting up of new industries and expansion of existing industries
within the CRZ area are declared as prohibited activities and as per

para 3 (iii) of said Notification, setting up and expansion of fish
processing units including ware housing are also prohibited
activities.
,:r.'.Y"

The KSCZMA during the meeting held on 15.02.2018 has perused
the replies given by M/s Yashaswi fish meal & oil Co, and
concluded that they have undertaken the expansion of the Fish
Processing Unit in CRZ area which is a prohibited activity. As per
para 3(i) of CRZ notification 2011., setting up of industries and
expansion of existing industries within the CRZ area are prohibited
activities and as per para 3(iii) of said notification, setting up and
expansion of fish processing units including warehousing are also
prohibited activities. Hence the Authority decided to confirm the
proposed directions issued under section 5 of the Environment
(Protection) Act, 1986 in exercise of the powers delegated to the
Authority vide order no. 5.O.679(E) dated L't March 2017 of MoEF
& CC Government of India (Extract of Meeting Proceedings of
15 -2-2018- Annexure I I I)

Accordingly, Section 5 direction was issued to M/s. Yashaswi
Fish Meal & Oil Company vide letter No.FEE 187 CRZ 2017 dtd:
15.03.2018 to demolish the portion of the said Fish processing unit
which is constructed within 100 mts from the HTL of Udyavara river
in Sy. no. 110/9c2b, 110/5b, 110/15, 110/4a, 110/15, 110/9c2b,
110/ 5b, 110 / 2c2bp2 of Udyavara Village (Annexure -IV)

Against this direction they have filed a writ petition in the
Hon'ble High Court of Karnataka vide W.P. No 14808 / 2018 on the
grounds that their industrial building is constructed within their
land and beyond CRZ. The Hon ble court has given interim stay
order on13-4-2018. (Annexure -V)

Further the Hon ble court has given final order on04.11..2019 ,



"Writ Petition is disposed off as not maintainable with liberty to the

petitioner to avail alternative remedy of appeal as contemplated

,opru within a period of three months from the date of receipt of

.urUfi"d copy of U,tit order. Interim order granted earlier will
ensure to the benefit of the petitioner for a period of three months

from today."
(Annexure -VI)

Further, M/s Yashaswi Fish Meal & Oil Company have filed an

appeal before Hon ble NGT (SZ) vide appeal No. 5/2020. The

rio., Ut" NGT has given Interim Order of stay on 20.02.2020 against

the execution of oid"t in NO. FEE 187 CRZ 2017 dated 15'03'2018

issued by KSCZMA.

It is to submit that.the Authority has given the Notice of

Proposed Direction to M/s. Yashaswi Fish Meal & Oil Company for

expansion of fish processing unit at Sy. No. 1L0 of Udayavar village,

vide letter No.rEr/ r 87 / cRZ 2017 dtd: 1.4.09.2017 ,f or the said

notice, they have given the reply on09.\0.2017.

Further, the final notice was also given vide letter No.FEE 187

CRZ2O17 dtd: 15.03 .2018 to the correct address of appellant, against

this notice served to M/s Yashaswi fish meal & oil co,they have filed

W.P. No 14808 /2018, in the Hon'ble High Court of Karnataka.

Since, the NPD & final notices have been served to the appellant

with the correct name and address, obiection filed by them saying

that they have no connection with the unit mentioned in show-cause

notice, is not correct.

Special Director (Technical Cell),

Department of Forest, EcologY and
Environment.

(Sa(wdthrftishra)
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Sir,

Translation of ANNEXURE -I

No.FEEl187 lCRz2OrT Karnataka Govt. Secretariat
M.S. Building,
Bangalore- 74.09.20!7

From:

Secretary to Gov-ernment
(Ecology & Environment)
Forest, Ecology & Environment Dept.

To:

The Manager
M/s. Yashaswi Fishmeal & Oil Company Ltd,

V.B,Road, Malpe, Udupi Taluk
Udupi Dist. ':,'

Sub: lssue of Notice of proposed direction under Sec 5 of Environment
Protection Act 1986 to demolish the building of Yashaswi fish meal and

Oil company Constructed in violation of CRZ notification in Sy

No.110 of Udyavara Village Udupi Tq- Reg

Ref: 1) Regional Director (Env) Udupi letter No.: ALN/CR744,800/06-07 Dt.:

02.03.2007
2) Regional Director (Env) No.: NIPA 74, 75/2006-07 Dt.: 16.03.2007

3) Regiona I Director (Env) No. : Pranipa/VIVA/Yashawi I OL/2076-L7 / 1OL6

Dt.: 10.03.2017
4)Your Letter Dt.: 21.03.2017
5) Proceedings of KSCZMA Meeting held on 25.07.20L7

The MOEF have issued CRZ Notification 2011 on 06-01-2011. As per the CRZ Notification
2011 no new construction is permissible in CRZ I except those activities permissible as per para

8(l) CRZ I (i) of said notification.

It is seen from the reference (1), that correspondence was made by Yashaswi fish meal and

Oil Company seeking CRZ clearance for establishment of fish industry at Sy.No. L'J,OI4A, 7L0/L5,
LLO/9c, L7llsb, and 110/4b of Udyavara village. The Regional Director, Udupi has given an

endorsement vide reference (2) that, extent of 0.08 acres in Sy No.110/9c2b,0.55 Acre in

Sy.No.110/5b, 0.20 Acre in LlOlL5,0.49 Acre in Sy No.L1014a, O.L7 acre in L7O/15,0.L9 acre in

LL0/9c2b,0.2L acre in Sy No.1,10/5b and 0.37 acre in Sy No.11O/2tcZbp2 are at a distance of
l-01- Meters from HTL of Udyavara River and outside the limit of Coastal Regulation Zone.



A notice was given to Yashaswi Fish Meal oilco., vide ref (3), asking whether cRZ clearanchas been obtained and also ttrr.Ji" submit.orpr;;;; in case cRZ creirance was obtained orany statement is to be given submit along *ith ;..;;;ry documentr. ro," the said notice,you have given reply thai you have not constructed ,ny orituing by viorating the cRZnotification' During tht i"p"ttion of cnz area oi jal.'r.r..riilage 
in udupi Tq, it was observedthat Yashaswifish meal& oil t;;;; extended its industry buirding in sy No.110 up to the HTL

of Udyavara river in cRZ-r ,r.. *i,i.i is a viotation of cRZ Notification.

rhere is no provision for setting up. of new industry in cRZ r. Hence, construction of;ilfit':1,,:Tl#i;ifH:::*:[":;;;;ffi1,;;.,,,. vi,rage is a vio,ation as perpara

The Karnataka state coastatZone Management Authority has considered this matter duringthe meeting held on 25'07 '2orz anJdecided to ,rrr" ,uoi,.e of proposed Direction under;:dH il:i"j:ilronment lnrotection)Act 1e8G,o v.rr,rr*i rish mear & oirco, to

Setting up of new industries ander
processing unit in c^r_1,,",.," p,;ir1i_,1,:.:liH:'T#:J:I:;,ilX,,"T1,):Jf,li,ltion 

ofunit without obtaining the permis;;"; ,:: 
l3ration as ,"r"r.r, 3(iii) & cRz 8 r cRz r (i) of cRznotification 2011 and punishable;r;;r section i.5 of Environment (protection)Act 19g6.

Hence' you are directed to reply as to why order should not be issued under section 5 0f theenvironment protection act 1'986 to u.rorirh the unaufl',orizeo buirding in sy No.110 ofUdyavara Vitlage' You are directed to submit ah. ,;;i;-;oitr. ,na.r signed within 15 days fromreceipt of this notice' failing wrricrr action wiil be initiated'as per section 5 of the Ep Act j.gg6.
This direction is given under the rute 4 of Environment (protection) Rure 19g0.

sdl

- (Vijaya Kumar)
Special Director (Technicai Cell) and

Member Secretary KCZMA
Forest, Eco & Env Dept.
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u'ithin CI{Z ar-rd that,

acti t,ities cotltravetle

101 1 is baseless and

Annextr/e -tr

1alse.

Enrichint Gro\i/th...

Date: 09.10.2017
tl.ef No: YF-M lo,-03612017-18

'l'o,

To the Governmerrt of l(arnataka'

Departmer-rt of Environment Forest and Wildlife'

Bangalore.

:f,.

Sir.'r'
c., t.. Vrrrr r- (-nrrrrrrunicelion
!)tIL" I vtrr v

, off 187 of cllL 2ol7 '

clated 14.09.217 in reference No

)-(

\\/e are in receipt o1'the above ref-erred cot]ltnuuicatiot1 and noted tl-re

co.tc.ts. At the outset, we would like to point out that, the cotlurunication' uuder

re ttl\, is totally vagLie with regarcl to tl-re Authority, which has issr'red this notice'

'[-he above .o,rr,-,ru,,i.atiot-t is stated to have beerr issued by the State Govertltr:ent'

u,hereas the siguatory to the cotlurunication is the Special Director' Technical cell

ar-icl Member Secretafy of l(arnatalia Coastal zo,.e Managen-ierlt Ar-itliorit-v' At any

ratc, titc comurunication l-ras been issued without any Authority and against the

lrrovisious of the Euvironueut Protection Act' i986'

It is true that, 'uve have established our Fish Processit-tg unit after obtaining

,cccssary pe 
'r.rissions 

1r.orl trre compete,t A,thority. rt is rrowever denied that the

Suu.r,cv No. 1 10/9c2b, 1 10/5b, 1 10/1 5, 1!014a,1 10/1 5-, 1 1 Ol9c2b' I 10/5b' ll0l2

c2bp2 of LJclyavara Village, Udupi Ta|'rq falls within Coastal Regulation Zone'

[:r,c. i1'tlte saicl S. No falls rvithir-r the CRZ, it cannot be classified' as the area

rroutinq u,ithir-i CR7- t.

ntacle in tlie cornmunication that, above stated S' No falls

the allegecl expansion of the builciing anci construcrioii

ilara3liiilana8(i)ofCoastalRegrrlationZonerrotificatiorr

Yashaswi Fish Meal & Oil Company

9-1848, Foet Pithrody, Udyavara, Udupi- 574118,Karnataka, lndia.

t +91 820 25337 20 t; info@f ish mealoil.com / yashf ish meal@yahoo.co.in

W. www,yashaswifishmeal.com / www.fishmealoil.com

' Recognised by Ministry of Commerce os Ex

Minislry of Agricuhure, Chino Registered
GMP + B2

" Approved by E U Estoblishment
Approved by Export lnspecfion Council of I

rso 22000-2005
tso r 4001-2004
HACCP Certifled Compony

'h
,l"u)



L1't

'fhe allegation made in the corlmunication that, at the time of inspection of
the CM at lJdyavara Graura it was found that, the expansion of building
belongings to us in S. No 100 of Udyavara falls within high tide line of Udyavara
River, CRZ i is false. No inspection as alleged in the communication has been held
nor has ariy notice been issued to us regarding the alleged inspection held on

t4.02.2017.

It is to be pointed out that, we have not expanded our fish processing unit
nor have made any expansion of our buildings or activities contrary to any

provisior-rs of law. The communication under reply is totally mis conceived and no

action contemlrlated as per that comrnunication warranted.

':ln spite of this reply, you are to take any further action in the matter same

u,ill be against the provisions of Environtlent Protection Act, 1986 and

cor-rten-rplated action will be defended by us at your own risk as to all costs and

corlseqLiellces.

I(indly acknowledge the letter and do the needful.
For Yashaswi F-isli Meal

anagir-rg Parlner

Spec!'t'Director (Technical Cell) and Mernber Secretary,
rnataka Coastal Zone management Authority,

Department of E,nvironment Forest and Wildlife,
Bangalore.
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section (5) do€ drrrorieJe OeBdld doetSx,"il wgofidcmdcb 0e8d:d

wgdc id>oesld?ndt{6g aarto "acb CRZ eiQx.oz3d 20ll d aorm 3 (i)

oorto 3 (ii0 dod *{ wgo#d*oa;:oah espESo$dd:q E$dod

0eoro3:z19eo E-ifu $*oc;dl:-
(1) wgo$saadcrod, d:. o3>de +so&ef & eJogose SodS '4d0fl

drode de.:o$ Oo3:o$eo cQnroeldo$&o wgopa dao3: e,!Bd

dea3orrod r00 eD( e"$rtd Sdmreo dsoa&d dt*dd a;nfid$u

gddfl,oexbdod (Demolition) d03d nod{d uoobd 1986 d

nt;,' s dod erugo#SmOod Oe6d:d $po&d Sderddddro

_ q,cdai$ (To confirm the proposed directions issued)
'r':;' gedmroiqoob&.

(2) dond nod{S EoolDd 1986 d n{Fo 19 dBo3rg wgoS$cmdd

a&q $tdtoddtu cosDoie.:: elQEodd ddmn gdead

0derddcb (dond) erud:a ddoit erQElod (Authorise) nJoald

&edc)) $sofo$ietoob&.
(3) ndo #t3dd d?"Ado a1idd aarlo wdo8edoie.:c dmrud cnq

dsoodd 0o$o9ro d:od9 erDd)& ed& oe6&d cFrycFo d$4
esdouon EooddoS:odo€ Soart;d oo% dsoOdd Oo3rogpa a3:odefl

nrod$ O(de.:> gedmr0BerodD&.



Translation of ANNEXURE- III

Extract of proceedings of KSCZMA meeting held on 15-2-2018.

Agenda No. 21.4.1: Sub: lssue of direction under section 5 of
Environment Protection Act 1986 to demolish the building- 
constructed by Yashaswi Fish Meal and Oil Company in
violation of the CRZ notification in Sy No.110 of
Udyavara Village Udupi Tq-Reg .(FEE187 CRZ 2}t7l.

Yashaswi fish meal & oil Co, has constructed the building in Sy.No.110 of Udyavara
village, Udupi Taluk. Since there is no provision for setting up of new industry in CRZ l,

it is a violatiorr as per para 3(iii) & CRZ 8 I CRZ I (i) of CRZ notification 20LL .

Accordingly this subject was placed before the KSCZMA in meeting held on 25-7-
20L7. After detailed discussion it was decided to issue notice of proposed direction to
the violator under section 5 of the Environment Protection Act 1986 to demolish the
building.

According to this, a notice under section 5 of Environment Protection Act 1986,
was issued to the violator on 14-9-20L7. While replying to the said notice on 9-10-
20L7, the violator denied that Sy No.110/9c2b, LL0/5b, LL}lL5,Lt}/4a, Ltl/L5,
LL0/9c2b,1,t0/5b and tl0/2c2bp2 of Udyavara village Udupi Taluk falls within Coastal
Regulation Zone. Further replyof Yashaswi Fish Meal and oil co., sayingthateven if, the
said Sy.Nos falls with in CRZ, it can not be classified as CRZ-1 area.

The Regional Director (Environment) Udupi is instructed on 25.LL.20L7 to
revisit the site and submit the report. Accordingly, The Regional Director, Udupi in his
report dated L7.0L.2OL8 has clarified that during site inspection, it is found that
Yashaswi fish meal and Oil company has constructed the building up to HTL of
Udyavara river in CRZ 1 area. lt is also found that land reclamation of river portion was
done to construct the building which is a clear violation of CRZ notification.

As per the document submitted by the Regional Director Udupi, the proposed
site falls in CRZ area as per approved CZMP L996, where in setting up of new industries
and expansion of existing industries and setting up of and expansion of fish processing
units are prohibited activities. lt is found that Yashaswi fish meal & Oil co., has taken up
expansion of industry building up to HTL of River which is a prohibited activity, as per



para 3(i) and 3(iii) of cRZ notificatio n 2otLand it is a clear violation .Hence the reply
given by the violator is not acceptable.

The detail discussion was held in the authority meeting. The Authority noted
the orders given by the Hon'ble High Court on 10.01.2018. Since the reply given by the
violator for the notice issued by the Authority under Section 5 of the Environment
(Protection) Act 1986, is not satisfactory and as it is a clear violation , as per para 3(i)
and 3(iii) of CRZ notification, the Authority has taken the following decisions:

r) lt is decided to confirm the proposed direction issued under Section 5 of the
Environment (Protection)Act 1986, to the proprietor M/s. yashaswi Fish Meal
and oil co., to demolish the portion of the said Fish processing unit, which is
constructed within 100 meters from the HTL of Udyavara river.

2) lt.is decided to authorize the Regional Director udupi on behalf of Authority to
tlle case against the violator under the section 19 of Environment protection Act.

3) lt is decided to give Direction to i(arnataka State pollution Control Board to
withdraw the cFE / cFo given to the extended building of said fish meat oit co.

Ir
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No. FEE 1BT CRZ2017 Date:15.03.2018

Direction un4er Section 5 of the Environment (Protection) Act, L986

\,!'[rereas, the 1t4inistry of Eiivirorrrnent and- Forests, Government of ]ndia have

issued CM Notifrcation No. S,O. 19(E) dated 5tr January 2011 v*ith a vierv to ensure

livelihood securiiy to the fisher communities and other local con'un,-:nities,living in
tlre coastal areas, to conserve and protect coastal sbetches, iis rinique enr:ronrneni
and itu marine are4 under sub-seciion (1) and ciause (v) of sub-section (2) of section
3 of tlre En',rironment (Proteciion) Act, 1986 read rvith cianse (d) of sub-ru1e (3) of
rtile 5 of the Environment (Protection) Rules, 7985,

'lVhereas, all projects aitracting'rhis noijfication require prior CRZ Ciealaace lroi:r
fie concerned regulatory authority i.e., Karnataka State CoastalZone Ivfaxagement
AuthorifiI".

lttrereas, certaj-li activicies a:e prohibited lviiftin'rhe Coasta-l Regr:Ia-tion Zone (Ci<Z)

as per parul of *re CRZ Not#icadon2b1l.

4. trVhereas, the Regional Director (E"") Udupi, in his letier dated 12.05.2017 has
siated that you have urderta,ken expansion of ihe fuh processing plant in S-y. Nc.
110 adjacent to the High Tide Line (HTt) of the Uclyavara river in CPJ. - I area

lvhere in the above activity is prohibited ihere by violating the provisions of CitZ
noiification 20i1. as Dei f,ara 3 (i), 3(iii).

tr,Vhereas, iile Distiici Coastal Zoqlrrlanagengqt Conmi.Liee in iis meeiing heici cti
A7.04.2C17 has considered.it as a violaiion of the provisions of CRZ Notificadon

20i1. FurilLer, DCZMCharl recon'u:rended the proposaltoKKZldA for necessa.ry

acLion,

tr4lnereas, '&.e Kainataka State Coasta-i Zanelql,anagement Arithority ha';e consideied

tlds matter during the rneeiirg heid an25.C7.2017 and the Authority has observed

that ii is a violation o{ CRZ Notification 2011 as pet paru3(i),3(iii) and 8 l CRZ I (il.
Hence, decided to issrre Notice of Proposed Direciions (NPD) for violation undel
section 5 of Environment (Protection) A.t, 1986 rcad with RuIe 4 of &e En,rironrrLeni

,ivh

1.

2.

6J.

.q 5'

6"

(Protection) llul.e, 7986.

7. ll,hereas, as per itre decision of the Authority, the NPD under secdoii 5 of tiie
Environt-rent (Protection) Act, L986 was issued to you on14.A9.2077 wi& a d-iieciiol
to subnrit rcp1y wiihin 15 days.

8" Wlq1e4,q, yqq hav-e qulmibtgd tfte 1eply 9tn 09-.702Q!7, qQing !lia! you irave

established Fish Processing Unit after obtaining necessary permissions fi'om the

competentAuthoriby ana a"eniecl rhat the Sy. rVo.lfO /9c2o,-J.i}/5b,110/75,110f 4a,

11.0/1.5, 110f 9c2'o, 110/5b, fl.A/?.c21:p2 of Udyavera.Ytilage, Uclupi Talluk fal1

within Coastal Regulafion Zotte, erren if the sa.icl areas {a7! v,rithin *te CRZ, ii canrtoi

be classified as CFJ I.



g. lAihereas, the Authorif during the rneeting held on 15.02.2018 has perrised the

replies glven by you and concluded that you have unclertaken ihe expansion of the

Fish Plpqgssing Unit in CPZ area rylriqh is a prohibited activity as p€r para 3(i) and

3(iiil CRZ ii6fifiLrdtiOn 2Q11, Hen(e the airthOirtl' (elidgd lg qqnfim'$e pro!.o_sjd

directions issued under section 5 of ihe Environment (Prolection) Acf 1985 in

exercise of the powers delegated to the Authority vicle order no.5.O.679(E) dated 1s

Ivlarch 2017 ofMoEF & CC Government of India. '

Direciion

V,(rere{Dte,yo1a,the proprietar M/s Yash.as-*vi Fi.sh }vigal & Orl f.ay'parzy., No. 9-

1848, Post Pithrody,,Udyavara, Udupi = 5741X8 is hereby d.kecied u*rier ihe

provisions o{ Section 5 of the En:,lironment {Pr-otecticn} Aci, 1985, t* demc}ish the

ioriion of the said Fish processing unit lvhich is constuscted within liiU r:lu fir:rn ihe

lfff, o* lJdy:auattrriver in Sy. no. LL0/9c2b,110/5b,110/15,110/4a,L10f15,111l9cZb;
110/3b, 110/ 2c2b pZ of U dyavara Vil ia ge imm e cliatel;,'.

)

Cbmpliance fepcrt on &.i abbve diiection shall be filed'befoie the Authori$ oa

or befoie 3C d.ays from the d-ate of receipt of tti:s clirecflon, farlng r+'l'rich &e AuLhcrity

vriil be consti'ai:reci io iniiiate lega-L acilon as i:r accor dar,ce lviih 1aw. hicn-coinpla:rce io

tlie +iecbcn is a.n offence ptuusaable ru-,der seiiicn i5 oi'ti-,e Elrrircrr,eni (Prc'ieciit:i)

Act, i985. 
A
\U-------e;-.

(VijaY Kumar)
tV ernber S e c-i etarli Y-gCZNq A,

Foresi, Fcology & Enrliroilment Dep'trneni.

0 \r-
e

._ -/'-
-)2,,-

the propnetor,
l,[./ sYashasrvi Fish Meal & Oil Company.,

9 -78 1F., Post Pithro dy, TJ dy av aru,

Udnpi - 57477E.

Copy to:- : l

/"'
7{ rlrpury Comnrissioner, Uclupi District & Cirairman, DCZliC, Udupi f.ot
' triormation arrd necessary action.
yf,"Regional Director (Env), Uctupi -,vith a direciicn io clemarcate ihe CF.Z area

,/ indicating the shuctures lr.hich are coirstrucieil in viciation of CRZ Noiification

to enable ilte occupier io remove the stmcture l^ri'.hin T5 days !-qre and tc fiie a

cas,9_fujurisciiciiolal court as pei &e Seciion 19 of theEnvironment (P:otecf,on)

fiLOSS in case of nor com,oliance by ihe occupier and repcrt *re compliance.

--{'n 
Mernbei Secreiary, Karnata-tr<a State Pollution Conizol Board to iake

lmmediate action to wjth dra-w -ne CFE/CFO issued ia L,4/s Yashasrvi Fish

tv1eeJ &'Oii Company., I -iB 4F., Posi Piil.Irc' dy, U Cy av ai a, U d4pi -,57 4i18.

t1

ct
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I i{ T HE HIGH UOURI OF KARNA TAKA

WRIT PETITION hIU I4BO8 / JO I

INotice urrder Rule I3(a/

AI' BE NGATURU

I ( GM*iiLS )

prov].so 
J

*'

4/ Petl (Ioner

F

SAOHU SALIAN

tne atoresaid trlr rt petition
on

W"

\

e{) .
Pendirrq issue of

it is hereby ordered by

Friday THE

By Hon ble Mr 
"

RuIe nisi irr
this Cour t

I 3TH DAY OF

***\"'

ApriI 2018

Just,ice RAUHVENDRA S.CHAUHANtol lows r *

Igsue rlot,].ce to ihe re$0orrderrt Nos. I to i.

ft wy
Resoon

Ann.^ut1/r.-

]$HAStrlI FISH MEAL AND OIL COMPANY
EftED PARTNEKSHIP FIRFI HAVING ITS F,IACE OT BUSI NT 55848. PO$T: FITHRIf,DY. UDYAVARA.
UK. UDLTI OlSTRICT ""5} 4 1 i 8
EA BY IIS MANAGING PAR'TNTR. SRI

BySTiKAARIGA
Vs

I UNION OF INDIA' REPRHSENTED BY IT$ SECRITAfTY
1'O Ii{E MINI$TRY OF FOREST ECOLOGY ANO EhJVIRONMEN"T
N[h, DELHI IOOOOl

i lrr{- KAHNATAHA srArE cos'rAL zoNE MANAGIMtNT AUTttonrry ( KSCZMAI{AVING ITS OTFICE AT M$ BUILDING. DR. AFIBIDKAR V[EDHI.
,ri""BAI'JGAL0RE* i ftEPRtstNTID BY ITS MTMBER SECRETARY.

3 ' REGIONAL OIREC"TOR ( ENVITTONMENT J

IST FLOOR. (: BLOCK. RAJATADAR].
/-+1ANIpAL. UDUpI DlSt'RICT 5'I4?t)g

\f $IAfE Or KARNATAKA
REPRESENTID BY ITS $ECRETARY TU
DEPARTMENT oF ENVTRoNMEnTI FoREsT ANrr r*rrLDLrf:[. Fts BUrL0rNG.' DR. AMBEDKAR VEEDItl. BANIjALORu*1 .

Whereas' a ulrit Petition fileo by the aoove nameo oetirionerunder Articie t16 & t?'? of the constrtutiorr of lndia, ds in thecoov annexed hereunto. has been reorstered bv this court.
Notice is herebv qiven ro you to appear ir-r this court r^rruerson or throuuh an Advocate duly rnst.ructed or throuqh someone authorised bv ra,er ro act for you in this case" at 10.30 AMin the forenoon withrn l0 davs of the service of this noticeto show cause why rule nisi should not be issued.
Ir vou farl so to aooear on the said dat.e or any suosequenLdate to which the matter may be posted as directed bv thecourt. ,,i.ritlrout any f'ur ther notrce. rhe petition wi.ll bedealt with, heard and decided on merirs in your absence.

INTERTM OROER

uontd.. e/*..



-o'rnry

is direct,ed to acceot notlce

'L

The learned courrsel for the 5t,ate

on behalf of the responoent No.4.

The ooeration and imoiement,atron

the respondent No.2 dated l5l03l70lB.

t:f hearinq.

TOPY

a

or

is
t,he directions issued by

stayed tilr the next date

sd/ *
JUDrut:

t

^^,41\REGlS] f{AI'"J,
l,tp

bk*16418.?

ASSlSTANT

%vlv. %'r"
--'**.*^-

,l'1." rr;q,Il1,' 1 ir. i."\')"
r\- |

\\,--""" \



;re> bL
q11%n ltl

1

IN THE HIGH COURT OF KARNATAKA AT BENGALURU

DATED THIS THE 4TH DAY OF NOVBMBER, 2019

BEFORE

THB HON'BLE MR. JUSTICE B, VEERAPPA
/

WRIT PETITION NO.148O8 OF 2018 (GM .RESI

,,.P@
M/S YASHASWI FISH MEAL AND OIL COMPANY
A REGISTBRED PARTNERS}IIP FIRM
HAVING ITS PLACB OF BUSINESS
NO.9, 9-1848, POST: PITHRODY, UDYAVARA
UDUPI TALUK, UDUPI DISTRICT-574 718
REPRESENTED BY ITS N{ANAG]NG PARTNER
Szu SADHU SALIAN

(BY SRL K.A. ARIGA, ADVOCATE)

AND:

UNION OF INDIA
REPRESENTED BY ITS SECRETARY
TO THE MINISTRY OF FOREST ECOLOGY
AND ENVIRONMENT, NEW DELHI-1OO OOI.

THE KARNATAKA STATE COASTAL
ZONE MANAGEMENT AUTHORITY (KSCZMA)
HAVING ITS OFFICE AT MS BUILDING
DR. AMBEDKAR VEEDHI, BANGALORE-1
REPRESENTED BY ITS MEMBER SECRETARY.

REGIONAL DIRECTOR (ENVIRONMENT)
1ST FLOOR, C BLOCK, RAJATADARI, MANIPAL,
UDUPI DISTRICT-'7 4 IO8.

STATE OF KARNATAKA
REPRESENTED BY ITS SECRETARY TO
DEPARTMENT OF ENVIRONIVIENT FOREST

ihr:

\:ti

... PETITIONER

1.

2.

3.

4.

(-,



5.

2

AND WILDLIFE, MS BUILDING, DR. AMBEDKAR
VEEDHI, BANGALORE-1.

SRI.PUSHPARAJ
AGED ABOUT 45 YEARS,
s/o R P KOTTAN,
.DHANRAJ"

PITRODHI, UDYAVARA VILLAGE,
UDUPI - 574 710.

SRI.RATHNAKAR MENDON
AGED ABOUT 55 YEARS,
s/o U.SOMANATHA KOTYAN,
PITORDHI,
UDYAVARA VILLAGE,
UDUPI - 574 118.

SRI.DIWAKAR BOL]E
AGED ABOUT 42 YEARS,
s/o VTTTALA POOJARY,
RESDING AT ANCHAN NIVAS"
BOLJE, UDYAVARA VILLAGE,
UDUPr - 574 7t8.

SRI.UDAYA KUNDER
AGED 42 YEARS,
s/o DEJU SUVARNA,
PITORDHI,
UDYAVARA VILLAGE,
UDUPI - 574 7t8.

... RESPONDENTS

(BY SRI K. RANJAN KUMAR, ADVOCATE FOR Rl;
SRI. M. VINOD KUMAR, AGA FOR R4;
SRI K.N. PRAVEEN KUMAR, ADVOCATE FOR R5 TO R8;
R2 AND R3 ARE SERVED BUT UNREPRESENTED)

THIS WRIT PETITION IS FILED UNDER ARTICLES 226 AND
227 OF THE CONSTITUTTON OF rNDtA PRAYING TO QUASH THE
DIRECTION ISSUED BY THE 2ND RESPONDENT UNDER SECTION 5
oF THE ENVIRONMENT (PROTECTTON) ACT, 1986 DATED 15.3.2018
AS PER ANNEXURE-A AND BTC.,

6.
.l
.:'r;

7.

8.

p
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THIS WRIT PETITION COMING
THE COURT MADE THE FOLLOWING:

ON FOR ORDERS THIS DAY,

ORDER

This writ petition is filed by the petitioner seeking to

quash the direction issued by the 2"d respondent under

,i:". Section 5 of the Environment (Protection) Act, 1989 dated

15.03.2018 as per Annexure-A.

2. I have heard the learned counsel for the parties

to the lis.

3. Sri.Vinod Kumar, learned Additional

Government Advocate appearing for respondent No.4

submitted that as against the impugned order passed by

tlte 2"d respondent, petitioner has got alternative remedy of

appeal under Section 5A of the Environment (Protection)

Act, 1986 to approach National Green Tribunal.

4. The said submission is placed on record.



5. Sri.K.A.Ariga, learned counsel for the petitioner

has not disputed the said fact that the petitioner has got

alternative remedy of appeal. The learned counsel submits

that Division Bench of this Court in the case of M/ s.Unity

Fish MeaL & Oil Compang V/ s Union of India arud others in
il

W.p.No.S0725l2Oi8 by order dated 22.07.2018 permitted

the petitioner to prefer an'appeal and interim relief granted

was continued for a period of three months from the date of

receipt of copy ofthat order.

6. The said submission is also placed on record.

7. In view of the above, writ petition is disposed off

as not maintainable with liberty to the petitioner to avail

alternative remedy of appeal as contemplated supra within

a period of three months from the date of receipt of certified

copy of this oi:der.

interim ora., granted earlier will enure to the benefit

the petitioner for a period of three months from today.

3L
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Since the main matter is disposed off, I.A.No.1l2O19 filed

by respondents No.5 to 8 is also disposed of, as it does not

survive for consideration.

sd/-
JUDGE
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